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Shri D. R. Chavaa: Certainly, as and
when further information is available,
it will be given to the House,

Shri Joachim Alva (Kanara): Sir,
may I ask on a point of information. ..

Mr. Speaker No., Papers to be iald
on the Table,

17:07 nrs.
PAPERS LAID ON THE TABLE

CERTIFIED ACCOUNTS OF INDIAN INSTI-
TUTE OF TECHNOLOGY, MADRAS FOR
1962-63 ALONG WITH AUDIT REPORT
The Minister of Education (Shri

M., C. Chagla): I lay on the Table a

copy of the Certified Accounts of the

Indian Institute of Technology, Mad-

ras, for the year 1962-63 along with

’ the Audit Report thereon, under sub-
section (4) of section 23 of the Insti-

-~ tutes of Technology Act, 1961. [Plac-
ed in Library, see No. LT-2920/64].

12.07 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BLLS AND RESOLUTIONS
FoRTY-FIFTH REPORT

Shri S. V. Krishnamoorthy Rao
(Shimoga): I beg to present the For-
ty-fifth Report of the Committee on
Private Members’ Bills and Resolu-
tions.

12.08 hrs,

SLUM AREAS (IMPROVEMENT
AND CLEARANCE) AMENDMENT
BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of the
Slum Areas (Improvement and Clear
ance) Amendment Bill as reported
by the Joint Committee, Maharajku-
mar Vijaya Ananda may continue his
speech.

Shri Daji (Indore):
timne left?

Mr, Speaker: 5 hours were allotted
to the Bill. 2 hours and 50 minutes
have been taken and 2 hours and 10
minutes remain.

‘Maharajkumar Vijaya Anmanda (Vi-
sakhapatnam), Mr. Speaker, Sir, in
continuation of my speech of last
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evening, I feel that the legislation that
is now before the House is something

e iorm of » ugg'np he lJoopholes.
In my opinion it ijs not comprehen-
sive enough so as to give wide powers
to Government to acquire such slums
that are scattered not only in the city
of Delhi but all over the country, In
this matter, I have a suggestion to
make,—] do not know how the hon.
Minister will take it—that there should
be a legislation put through this House
to the effect that all the industrialists
will have to build tenements and such
other accommodation if they are to
continue as the owners or the direc-
tors of the various companies. In this
connection, T feel that any legislation
is not too late. When the Constitution
of India which is a sacred Constitu-
tion to us could be amended for the
good of the country surely legis-
lation in the autumn session could
be brought forth by which Gov-
ernment can make it incumbent

on all the industrialists, whether
they are companies, whether they
are individually responsible for

all these factories and mills, that they
will have to build such accommodation
for the poor workers employed in
those mills and factories. Thismay
also have retrospective effect so that
all factories and mills which are now
in existence will have to come under
this legislation by which they will be
compelled to make such arrangements
so that there will be no further slums.
Tuke, for instance the case of Jam-
shedpur where, I would say, entirely
due to the efficient management and
foresightedness of Tatas and their
forefathers there are no slums and the
same is the case with Ahmedabad. We
fing slumg all over the country. Tn
British days there were slums in Cal-
cutta and in Bombay because there
were some factories there. But with 17
years of indepdence, slumg are even
worse now than before. It is a sad
commentary on our way of life. We
have not been able to tackle this
very urgent and a very important
problem_ It is a necessity in this way
that India is a country where indus-
trieg are growing, and the more the
industrieg we have, the better it wil}
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be for this country. I do feel that the
industries that we shall be having
in future should be spread out in the
country, We should keep them as far
as possible away from the cities so that
‘the congestion of people will be
avoided. I can mention to you; for
instance, the Pipri dam project and
the Renukut project in Mirzapur.
“These two are”very big projects, and
there, they have provided sufficient
-accommodation for the workers, This
is an example which is worth emula-
tion. 1 feel that Government may in-
troduce a legislatiop by which all in-
dustrial areas should be as far as pos-
sible away from the cities, of course,
taking into consideration that they
must have railway connections, I do
not say that they should be built in
wilderness by any manner or means;
but even so. the farther away they
are, the better.

These slums are not necessarily on
Government-owned land. There may
be many private land-owners who are
the owners of these slums lands. I
think that it would be worth while
if in the first instance, Government
‘have the power to send them a notice
saying that within a specified period
thev should have the slums cleared,
“failing which Government would them-
selves eject those people, provided
also they give some shelter during the
‘building up of the tenements angd so
-on and so forth. I dare say that there
‘may be some excesses in thjs regard
-a8 in all other cases, When certain po-
‘wers are given, some abuse is bound
to take place but the larger good is
what we want, The larger good is
‘that Government should take complete
action &na become masters of the si-
tuation. For instance, if the land be-
longs to the municipality, by legisla-
tion they should make the municipa-
lity straightway get to grips over tkis
matter and see that siums are cleared.

While clearing slums, ags I mention-
_ed last evening, I want that as far as
possible, a census should be taken on
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an all-India basis to see whether
those that dwell in these slums are
people genuinely appointed or genu-
inely employed in industries, com-
panies or shops and so on. I feel that
when Government arrive at a certain
figure at least when they start geiting
it done, they may discover that there
are thousands of people who are not
even employed and yet they have to
live on their wit, in other words, steal
property, indulge in loot, indulge in
murders and so on, because such
things do happen. So, it is one vf my
humble suggestions that in order to
cope with this increasing problem,
this should be given priority, namely
the clearance of slums, because as
mentioned by me yesterday and as
mentioned by many Members of this
House, it is a stigma to allow slums
to increase and that too after attain-
ing Independence. Omne would have
thought that with the attainment of
Independence, we could straightway
have seen to it that there were no
further additions to slums. But after
the Britishers had left, we find that
whereas we had only two or three big
rities before which had these slums,
now we find numerous cities having
more and more slums,

In this connection, I beg to state that
in Japan where I was last September, I
found that right from Tokyo tu Osaka,
on which route the train rumns for
4} hours, a very fast train i ndeed,
there were industries all along the
railway line. In order that there was
no more congestion in Tokyo and
Osaka, they put up their factories out
into the country. Thus, the country
was openedup and the employces also
found fresh air there. The same is
the case with West Germany which
was reduced to ashes in the bombing,
and now we find a very prosperous
West Germany, because they were able
to tackle this very urgent problem by
re-building their country. Today, we
find in West Germany factories
spreading out into the country, flou-
rishing ang producing things to a
great extent,
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Mr. Speaker: The hon. Member does
not seem to give any indication of
his having heard the bell ring. I have
rung it twice already, He should try
to conclude now.

Maharajkumar Vijaya Ananda: It is
very rarely that I get a chance, and,
therefore, I request that I may be per-
mitted one or two more minutes.

There was a recommendation of the
Housing Ministers’ Conference held at
Bhubaneswar in 1961. That Conference
had made the following recommenda-
tion:

“The Conference recommends
that the State Governments may
take specific measures for the
prevention of growth of slums (i)
by preparation and implementa-
tion of the Master Plans of the
growing towns and cities including
the suburban areas; (ii) by
arranging for the settlement of
migrants, seeking employment in
the new industres, in the areas
earmarked for them, (iii) by en-
forcement bf municipal bye-laws
and building regulations; and (iv)
by prevention of squatting on
Government or public lands mnot
required immediately for the pur-
pose for which these are 2armark-
ed”,

T would like to know whether Govern-
ment have done anything in pursuance
of this recommendation or whether
they intend doing something in that
regard.

In conclusion, I may just mention
that one of the things dearest to our
revered leader—who has left us and
has gone to a better world, if I may
say so,—apart from secularism and
non-alignment, was that India should
be free from slums. That was one of
his innermost wishes. I carnot forget
that luminous figure that used to walk
into this House along with his lieut-
enant, Shri Muthyal Rao, the Deputy
Chief Whip, and then take his seat in
the House 1 say this with a lump in
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my throat, as I remember very well
that it was his wish that India should
be free from slums and take her right-
ful place in the world, so that the
foreigners did not look down upon
us.
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Shri J. B, Kripalani (Amroha): I
am afraid that from the very begin-
ning, we have misconceived this pro-
blem of the removal of slums from
cities. We have not realised that the
condition of the people living in the
slums in the cities is much superior
to the condition of the common people
living in our villages. These people
who live in city slums at least get
clean water; their streets, however
narrow, are lighted, and there is some
scavanging done also. We have failed
to realise that all these amenities and
also the opportunities for work and
employment are lacking in the vil-
lages,

As a matter of fact, if I may say so,
the whole of India is a big slum, and
you cannot possibly remove the slums
in the cities, for the villages and the
rural areas will periodically overcome
the cities. You clean a few slums
here, new people will come and create
other slums. If we have to tackle
this problem of slum clearance, we
must go to the root of the thing, and
not apply these palliatives. These are
only quick remedies.

With all hig vehemence, with all his
anxiety to remove slums from the
cities, Shri Jawaharlalji could not
affect this problem even in the city
of Delhi. Another thing is that our
Ministers and VIPs have not been
able to clear the slums that exist in
their own compounds. They have
four or five servants living in their
compounds, and each servant, has
periodically two or three guests. These
slums exist in their very compounds,
and they are not able to remove them.

I am living in a parliamentary
quarter in Canning Lane, and it is &
very quiet street. I have yet to see &
more filthy street than that. The
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authorities have provided big dust
bins. Very few people put anything
in these dust bins, and even when
something is put in the dust bins, what
happeng is that in the morning the
dust bing are emptied—by whom?—by
rag-pickers and paper-pickers. They
strew the whole ground with filth.

And in my street VVIPs are living.
There is one man who is an ex-
Governor, who is also a Member of
this House, and there are several ex-
Ministers who recently went out on
account of the Kamaraj Plan, which
will soon be undone again. They also
are living there, and the boss of the
Congress in West Bengal is also living
in that street, but all these people as
soon as they get out of thewr rocms,
go into their cars, and they are whisk-
ed away to wherever they want to
go. They have no eyes to see the
filth in which they are living, and the
mosquitoes and flies that are being
bred there.

The next street is called Curzon
Lane. The Health Minister lives
there, but there are on both sides of
the roadq something like footpaths
overgrown with grass, but within
that grass, because there are some
servants quarters on one side of the
street, the children commit puisance
in the morning, and the Health Minis-
ter is living there, I once told her that
all this filth wag there, and she said
it was the Municipality’s a%air.

In this city we are living in such
eonditions, and they cannot be im-
proved. I have seen in my street
people just pulling up their dhoti and
sitting for making water. I have seen
educated people unbuttoning their
pants and making water. I have seen
in the morning that from every tree
branches are cut off for datun. How
can the trees grow like that?

I have lived in New Delhi in the
days of the British too, and Sir, I
suppose you too saw Delhi then. No-
body dared to commit nuisance on
the road, nobody dared to break the
branches from the trees. Why? Be-
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cause there was fear. Now there is
no fear. The law-givers make the
law, but they never enforce the law.
They think that their duty is done
when the law is promulgated; whe-
ther the law is carried out in effect
or not seems to be none of their busi-
ness. Such is also the case with our
Five Year Plans. Execution is no-
body’s business. We make laws and
laws and we break them.

I have a little experience of Amer.ca
and there the people have great social
sense. That, Sir, you must also have
seen, because you have been there,
and we collided there in America.

Mr. Speaker: Collided?

Shri J. B. Kripalani: 1 have seen
no dog can go on the street without
his master—not only without its belt,
but without its master. No dog can
commit nuisance on the road. They
have so traineq their dogs that they
sit on the commode and do these
things. We keep dogs, we never train
them.

Shri 8. M. Banerjee (Kanpur): Dogs
do nbt obey their masters here.

Shri J. B, Kripalani: I say that if
any dog was found on the street, the
man to whom the dog belonged was
fined 100 dollars. Every householder
has to clean the roaq in front of his
house. If snow has fallen in the night,
he must clear it in the morning.
Otherwise, if anybody slips, he will
have to pay very heavy damages. But
here we find that new roads have
been made, and yet in them there are
big holes, and anybody can fall in
them. We also know that many people
during the rainy season fall into the
manholes. We are not living in a
civilised society. I have seen that in
America even wild flowers growing in
the country side where nobody lives
are not plucked, and if they are
plucked, the people are fined. They
have great social sense, yet punish-
ments are so heavy that nobody dare
do break the law, Here, Sir, we bave
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[Shri J. B. Kripalani)

nothing of the sort. We are the freest
people in the world. I have never
seen anywhere people so free. We
are free in the morning to-take a lota
and commit nuisance anywherc. We
are free to make water anywhere. We
are free to spread diseases. If our
children have bad eyes, the whole
neighbourhood should have bad eyes;
we will never segregate them nor send
them to hopsital. If there is measles
or dysentery or chickenpox we must
spread it because we believe in
equality. Why should our neighbours
not suffer what what we are suffering?
It is our fundamental right. We bring
up our children in ignorance. That
also we are free to do. 1 can truly say
that T have not seen a couniry which
is more free than India. I do not
now why we wanteq freedom for this
country when we had so much {reedom
such as exists in no civilised society.

With all these freedoms, we think
that by passing the Bill we will be able
to eliminate these slums, when the
whole of India is a slum! If we do
not tackle the problem of the whole
of India, its poverty, disease and
ignorance, we will never be able to
solve it. We think we are civilised.
We are a democratic country. In
democratic and civilised countries
there are no slums and so we think
We 100 must take up this work. I
have always been making forecasts
about things that are not very plea-
sant but unfortunately those forecasts
come to be true. We may pass this
Bill. But unless we take care of our-
selves, unless we know how to govern
ourselves, or to quit when we cannot
govern, we will not be able, by merely
Passing this mere Bill, to ciear the
slums even from this great city where
we stay, this capital of India where
€very second or third day electricity
breaks down and water supply is
contaminated. We are told to boil
water and be careful., If these things
can happen in the metropelitan city,
the capital of a great country, I think
that in undertaking the task of slum-
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cleaning. We are uselessly wasting
our breath and we are uselessly wast-

ing the poor peoaple’s money. Thank
you, Sir.
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Shri Subbaraman (Madurai): Sir, 1
thank you for the opportunity you
have given me to speak on this Bill.
Slums are a symptom of our poverty
and backwardness, It also shows want
of social sense, as explained in detai}
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by Acharya Kripalani, It was Ma-
hatma Gandhi who first drew ow
attention to the clearance of the
slums, He lived in his last days, when
he came to Delhi, in Harijan quarters.
Only after his advice, many local
bodies, factories and big institutions
began to construct houses Zfor the
sweepers Harijans and workers.

Our late revered Prime Minister,
Nehru also became impatient when
he saw the slums ang said that the
slumg should be set fire to. So, any
effort taken in thig regard is welcome.
However much we spend on this, it
would not be considered too much.
All our energies should be concen-
trated to clear the slums as early as
possible. On the one gide we clear
glums, but on the other we see new
slums are springing up. So, the root
cause should be found out and re-
moved, The main reasons are people
who live in slums mostly come from
tural parts. They do not get eraploy-
ment or proper wages in rural parts.
Another thing is, life in cities is cost-
lier. The rent is very heavy and so
necessarily they have to live in slums

These slums are the places where
all sorts of disease spring up, They
not only affect the slums, but also
the people living in areas round
about. So, in the interest of the whole
city, there should be no slum at ail.
Meagsures should be taken to rehabi-
litate the people who are living in
slumg, Vast areas, rather land in
bulk, should be acquired round about
the cities. Lay-outs should be drawn
up and the lands should be develop-
ed. Sanitary and hygienic conditions
should be provided there. Roads
should be laid out and i# there are
possibilities of funds tenements may
be constructed. Otherwise, after dgve-
loping the lands, huts may be raised.
More mud houses or thatched huts

alone are not called . slums.
If there is no  proper light and
air, then omnly Wwe call it a
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slum. It we provide the sanitary and
hygenenic conditions, those mw’
houses will not be called slums. At
the same time, we should also take
steps, so that people do no move from
villages to towns. Amenities as we-
get in towns should be made available
in rural parts also. Congtructing
houses in rural parts should be en-
couraged. More loans and grants.
should be given to the people who.
want to build houses in the rural
areas. We should see that factories.
do not come up near the cities they
should be as far away from the cities
@s possible. Similarly, government.
offices and educational institutions.
should also be far away from the-
cities.

We find that the municipalities of-
the citiey take some interest in remov..
ing the slums and building houses for
the people who live in slums. But the
slum dwellers are not encouraged to.
shift to the newly-constructed tene-
ments. Our political leaders should
co-operate with the efforts made by:
the municipalities and governments by
advising the slum-dwellers to shift to.
the newly constructed tenements. For
want of co-operation from the public
leaders, the local bodies find it very
difficult to clear the slums. That is
why I make a special mention of that.

In this Bill government have taken
powers to clear the slums and recons-
truct the houses. They have also.
taken powers to compel the owners of
the lands to clear the slums and cons~
truct houses in a way which would
satisfy the sanitary conditions. Uf
they fail to do it, government will
come forward and do it. Governmeng
has also been very careful to see that
the owners of lands do not harass the
slum dwellers. We see nowadays that
people living in slums pay very high
or exhoribitant rents. Government
want to put & stop to it. So they
have said that after the slums sare-
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«<leared when new houses are built
the rent should not be more than six
_per cent; if the houses are reconstruc-
ted, it should not be more than 4 per
-cent. That is a good provision. Other-
wise, owners of land will charge high
-or exorbitant rents,

A suggestion is made that all lands
should be taken over by government
and that they alone should comstruct
‘tenements and lease them. We can
do that if funds are available. But,
our financial position being what it is,
it is not possible to do that in the
‘foreseeable future. Though govern-
ment have set apart Rs. 10 crores
for this purpose, we know that it is
a very small amount. So, I would
request the government to set apart
at least two or three times the amount

* they have now set apart. When we are

" finding it difficult to set apart even
this much amount, how is it possible
for the government to take over all

' the lands that are necessary to cons-
truct houses for the slum dwellers?

Then I would like to make one sug-
-gestion. Private capital should be at-
tracted for constructing houses. Of
-course, we have to see that the pri-
vate land owners do not harass the
slum-dwellers. Since we have now
taken the powers under this Bill we

- .can see that there is a proper lay out
and the houses are constructed in a
way which will satisty the sanitary
conditions. The financial position of
the Government being what it is, 1
feel that private land owners should
-also be allowed to construct houses.

In cities like Madurai and Madras,
we see that if the slums are cleared
end lay out alone is done, bigger
slums are coming up. So, if the slum
cleared area is within the city, tene-
ments alone should be constructed and
the area should not be left as open
developed area. If it is away from
‘town or city, it is better that we pre-
pare the lay out and parcel the lands

_-and allow the people to eenstruct their
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houses; or, if possible, we ourselves
can construct the houses,

There are lots of land belonging to
goyenunmt as well as private people
lying vacant. Z!Jay after day the cost
of land is going up. So,.we find it
very difficult to invest money on
land as we require vast areas of land
should be acquired or purchased in
bulk now itself even though it is not
required immediately. Then we can
have a master plan for a lay out and

construct houses as and when we have
the funds.

Hou;ing shortage is greatly felt pot
only in big cities but also in small
towns and big villages. So, houses
should be constructed as early as pos-
sible to the utmost extent possible.
Recently, Shri R. Venkatraman, the
Housing Minister of Madras, had been
to Russia and he has issued a state-
ment about the prefabricated houses
there. He says that they build houses
very quickly in Russia and we can
follow that system. Our government
should study this scheme and follow
it to the extent possible. It will not
be possible to copy it as it is; it should
conform to our needs and require-
ments as well as our climatic condi-
tions. So, we should adopt such
thingg as, are possible and advantage-
ous in that scheme to meet our hous-
ing needs.

Then, all on a sudden, one fine
morning we find slums springing up
fn parts of citles and towns. We
should be quick in taking action to
remove such slums. Once we allow
them to remain there for some weeks
it will be very difficult to remove
them. At the same time, alternative
sites should be found for them. We
should set apart sites near towns and
cities for accommodating the slum
dwellers who may like 0 go there.

With these few words, I support the
Bin,
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Shri P. H, Bheel (Dohad): Sir, I
have no quarrel over the objectives of
the Bill. It is, undoubtedly, essential
that our people should be provided
with proper shelter and thus their
health and thappiness safeguarded.
That is the primary obligation of the
State and with that end in view any-
thing which is done by the govern-
ment cannot be questioned.

12:59 hrs,
[MR, DEPUTY-SPEAKER in the Chair]

Our big cities like Delhi, Calcutta,
Ahmedabad, Bombay and Madras are
infested with slums. But why is it
so? It is the bad planning of the gov-
ernment which is responsible for thig.
We tried to concentrate all our indus-
trial enterprises in big cities. Un-
employment is a big problem and the
Government has completely failed to
solve it. Our people in rural areas,
instead of sitting idle, have to find
some alternative to fill their bellies
and so they migrate to urban areas
and industrial towns in search of em-
polyment. If a place cannot hold,
let us suppose, more than a million
people and if three million to four
million people try to migrate there for
ghelter, it will naturally Ttesult in
slums and nothing else. People will
try to find shelter anywhere and

everywhere by the road sides, near

the railway stations, near the factories
etc. The best thing the Government
must do is to industrialise our rural
areas so that the rural population will
have the employment there itself and
they will have no need to migrate to
the cities.

That can solve the problem of in-
flux of migrants to the citles to a
greater extent.

13 hrs.

The second most important thing
that the Governmeni must take into
account before they start clearing the
slums is to erect .cheap and pucca
houses, Often our  experience has

. Dbeen that the. Government starts clear.
ing the slum ereas without making

"plaint so far as the
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adequate arrangements to house the
dislodged people. What is the logic
in clearing the people from one area
without giving them adequate shelter
with the result that they camp at
some other place in the same town
or in some other town because they
have no shelter. Moreover, Sir, I am
of the opinion that these houses should
be erected near the industrial area so-
that the people are in a positien to
visit the places of their employment
easily without incurring much hard-
ship and heavy expenditure which may
be beyond their means. If you pro-
vide houses which may be 10 to 12°
miles away from places of their em-
ployment, naturally they will be hesi-
tant to move to those places. It is for
this reason that often Government
finds it difficult to persuade the slum-
dwellers to accept the pucca houses,
well-built, in place of juggies which
they occupy.

The Bill contemplates that after the-
slum areas having been developed,
the land-lord will be bound to let out
the houses to the people previously
occupying them. There is no objec-
tion to this; but it is sure to create:
serious confusion and complications.
Let us suppose that 50 people are
squatting in an open land. Once the
land-lord hag erected a small bunga-
low to whom is he going to let it out?
It is not clear. Evidently, under the
proposed legislation, all the 50 people:
will be entitled for the particular
house which may not be having more
than 5 to 6 rooms and if he is forced"
to let out those six rooms to 50 peo-
ple, that will amount to serious dis--
putes amongst the dwellers themsel-
wves.

Undoubtedly, Sir, I have no com-
Government at
least on paper being liberal in doing
something in the interest of the slum-
dwellers. I do not have with me
the statistics, but I know a lot of
money has been provided for this
purpose. But, one at times is baffled”
to find that nothing has been done to
clear slume from urbsn as well as:
rural areas.
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Sir, if you move ip Delhi, in areas
like Paharganj, Jama Masjid, Sadar
Bazar, Qutab Road, Subzimandi and
New Delhi Railway station, you will
be convinced of my observations. In
spite of our late Prime Minister hav~
ing taken personal interest in this re-
gard and his personal visit to these
-areas a number of times with our local
leaders, nothing seems to have been
done. Those juggies are there and
those slum-dwellers are there, as it
is. Of course, we have in our memory
fresh the forcible removal of thous-
-ands of juggiwalas from Purana Quila
area. Our Hon'ble Minister wooed
them when he needed votes in 1962.
‘But, he became completely indifferent
"when once he got elected and he was
convinced that he was secure at leagt
for five years. Perhaps, some houses
~will start appearing in 1966 or in the
beginning of 1967.

‘'The Minister of Works and Housing
‘(Shrl Mehr Chand Khanna): May I
interrupt by saying that the allega-
tion which is being made by the hon.
member is nothing short of perversion
«of truth. This is not the first time that
this allegation has been made. I go
«on contradicting it. It is very unfor-
‘tunate that this allegation is being
smade and motives are being attribut-
wed,

Shri P. H. Bheel: It seems, accord-
‘ing to him, investment at this junc-
ture is of no avail It should be made
when the next General Election is
Tnearer.

L, therefore, most humbly submit to
“this House that let us co-operatively
.do something to safeguard the health
.of our people. I do not think any
ideology is involved in this.

Mr. Deputy/Speaker: How much
time the hon. Minister will take for
“his reply?.

Shri Mehr Chand Khanna: 15, 20
.minutes, Sir. i
- - Shri- Muthiah (Tirunelveli): I very
smuch sapport the Slum Areas (Impro-

"'JUNE 3, 1064

: '(Impro'vement and 902
Clearance) Amendment
Bill

vement and Clearance) Amendment
Bill. The Bill, no doubt, is not com-
prehensive enough. It is limited in
scope to Delhi; but the principles
underlying the Bill are applicable to
‘the whole country. I hope the Minis-
ter will present a Bill on a future
date dealing with glums all over the
country. Slum is a common feature
of overcrowded cities and towns and
heavily industrialised areas. When a
large number of industries are con-
centrated in a particular place, there
is a tendency for the slums to grow.

ot gwa @7 wgEd (39w)
IAICAL AT, G F F1H A543 |

Mr. Deputy-Speaker: The bell is
being rung-—mow there is quorum.
The hon. Member may continue.

Shri Muthiah: Slums existed in 19th
Century England and their miserable
conditions have been vividly portray-
ed by the 19th Century English nove-
lists. Today, in India, we have slums
in big cities and towns like Calcutta,
Madras, Bombay, Delhi and Kanpur.
Slums are, I submit. a blot on our in-
dustrial civilization. It is the duty of
a responsible and democratic Govern-
ment to remove slums and to provide
good, decent housing condition to all
people, particularly to poor people
and to poor workers.

The problem of slums is not a local
problem. It is an all-India problem.
It is not limited to cities and towns.
It is a problem which exists in rural
areas, in villages also. In several vil-
lages, in the States including Madras
State, slums do exist. There are areas
in villages where harijans live called
cheries in Tamil and these areas are
really slum areas because people are
herded together; they are crowded at
a particular place. Their houses are
very small and the conditions of liv-
ing are not at all good; their standardg
of life are not quite clivilised. They
have no approach roads. They do not
have good and adequate supply of
drinking water. They lack in so many
necessary amenities of life. It is the



903

duty of our democratic Government to
do away with slums not only in towns
and cities, but also in the villages of
India.

Our Government, I should say, is
doing good woik with regard to slum
improvemeiit and clearance. The Gov-
ernment is making an effort to im-
prove the slums in Delhi. A party of
M.Ps were taken to slum areas in
Delhi in December 1963 and
‘were shown round. The Government
is making earnest efforts to improve
the slum areas in Delhi, to improve
the old tenements and to build new
convenient tenements for poor people
for moderate rents. It has made very
good arrangements for transit camps.
The new tenements, which have been
‘built, have been built with an eye on
minimum convenience and comfort.
For instance, every tenement built by
the Government in new areas for poor
people, for poor workers, consists of
two rooms, one kitchen, one bathroom
and one lavatory. The rent charged
is only Rs. 13. This is really a great
‘boon to poor people. Slum areas exist
in my own town in Tirunelveli and
these slums in Tirunelveli are those
ereas in which the scavangers and
sSweepers live.

They are most unclean; they are un-
hygienic and insanitary. The huts are
too small for a family of five or six.
The scavangers have made repeated
requests t0 the municipal authorities,
and the municipal authorities say that
they have not got sufficient funds. So,
these poor people live most miserably
in these too small huts. T request the
Central Government to render suffici-
ent financial assistance to the Tirunel-
veli Municipality so that they may re-
move those slums.

Now I come to the Bill. The Slum
Areas Act was passed in 1956. The
Government found some practical di-
ficulties in the working of this Act
end therefore they have brought for-
ward this new Bill incorporating some
new sections. New section 6A pre-
vents the owner of a slum area from
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erecting any building without the pre-
vious permussion in writing of the
competent authority.

Then, the amendment of section 10
says that the owner of a slum area
can redevelop the land only in accor-
dance with the plans approved by the
competent authority. Where a slum
area has been redeveloped in contra-
vention of the plans approved by the
competent authority, the competent
authority may by order take steps to
redevelop the land himself.

There is a new section in place of
old section 19 of the Act. This new
section gives real protection to the
tenants and therefore it is really wel-
come. According to this new section,
proceedings for eviction of tenants
cannot be taken without the permis-
sion of the competent authority. This
is really welcome in the interests of
the tenants; it is very good for the
tenants. The competent authority,
according to the new section, has to
see before issuing the order of evic-
tion whether the tenant to be evicted
can find alternative accommodation
and, if he is to be evicted, whether
the eviction is really in the interest
of improvement and clearance of the
slum areas.

New section 20A provides for res-
toration of possession of premises
vacated by a tenant before improve-
ment or re-erection. New section
20B provides for increased rent for a
building improved or re-erccted in a
slum area. Here the Bill makes cer-
tain provisions, but the Joint Com-
mittee has made certain fair correc-
tions with regard to the altered rent
proposed in the Bill. The change
proposed by the Joint Committee is
reasonable and fair ang it is in the
interest of poor slum-dwellers. The
change proposed is reduction of addi-
tioral rent from 7} per cent to 6 per
cent for an improved building and
from 74 per cent to 4 per cent for a
re-erected buildimg. .
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I now come to new section 37A.
This looks a little controversial. It gives
sweeping powers to Government, It

. barg the jurisdiction of civil courts in
respect of matters which the compe-
tent authority is empowered to deter-

W TR ST faqr Sem ar oamv
X IT 0y et Y awd F%
T AR ST gET T | IAF T
gor ag fr 9w oy afidl ®1 semy

mine under the Act and it bars the O g AT AT A FAGL H F7 ¥
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to him,
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& fzat a7 T T E AR
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Shri Mehr Chand Khanna: Mr, De-
puty-Speaker, Sir, we have been dis-

cusging all these days the Report of
the Joint Committee. As I stated om
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the first day, this report is of a un-
animous nature except for one minute
of dissent. About the reasons ad-
vanced by the hon. Member in his
minute of dissent I have dealt with
them fully and tried to answer every
aspect of the minute of dissent,

I am grateful to the hon. Members
who have taken part in the discus-
sion. By ang large, the underlying
idea of the Bill has been appreciated
that adequate efforts are being made,
by Governments the Centre as well
as the State Governments, to tackle
this complex problem, a difficult pro-
blem and a human problem. But the
general desire is that enough is not
being done and more should be done.

Whether we call it poverty, whether
we call it the growth of population,
whether we cal] it industrialisation of
the urban areas, it is an admitted fact
that the number of slums in the coun-
try are on the increase. We have to
find remedies to see that we try to
improve the existing slums, clear
them, develop them, and improve
them, but we should also see that no
more slums are created. In doing so,
the economic angle, the financial
availability and all other factors have
to be taken into consideration if we
want to appreciate the problem in its
proper and real perspective,

We have been dealing with this
problem for about 5 or 6 years now.
Schemes worth Rs. 25 to Rs. 30 crores
have been sanctioned, covering nearly
e lakh of houses. If we make an
assessment of the total problem, I
am myself prepared to admit that all

-that has been done is not something
about which any Government or any
Minister would like to take any
eredit. According to the Census
figures of 1961, the number of urban
houses in India is 141 lakhs. The
number of puccg houses is 63 lakhs.
78 lakhs are sub-standard and, . un-
fortunately, the number of houses
which are unfit for human habitation
comes to nearly 14 or 15 lakhs, Even
if we take only urban houses and only
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those houses which are unfit for
human habitation, 14 lakhs, and

even if at a moderate figure of about
f thousand, while we build one-room
tenements and two-room tenements,
pPlus the cost of land and other civie
amenities it would come to Rs. 800 to
Rs. 900 crores. I am not talking of
the sub-standard houses—their num-
ber is very large—but I am only talk-
ing of those houses which according
to Asoke Sen’s Report have been de-
clared as unfit for human habitaticn.

Shri Himatsingka (Godda):
are in towns.

They

8hri Mebhr Chand Khanna: I am
coming to that. My hon. friend re-
minds me of the rural areas. Now,
the figure in the rural areas is as
follows. The number of rural houses
according to the same census comes to
651 lakhs; number of pucca houses
124 lakhs; and the number of kutcha
houses most of which require im-
proving or rebuilding is 527 lakhs.
That is the state of affairs in our
country.

Dr. L, M. Singhvi (Jodhpur): The
last category described by the hon.
Minister is really unfit for human
hebitation, that is, the kutcha houses
which have to be rebuilt.

Shri Mehr Chand Khanna: The hon.
Member may put it in any way he
likes. I do not want to take any
credit for it. The facts are there. You
have at least 14 to 15 lakhs of hou: 's
in the urban areas which are unfit ior
human habitation. You may place the
figure at 5 lakhs or 4 lakhs or 3 lakhs.
In terms of money this will run into
thousands of crores. As Housing Min-
ister, I have got the Low Income
Group Housing Scheme, the Middle
Income Group Housing Scheme, a
scheme meant for the Government ser-
vants, for acquisition of land improve-
ment of rural houses etc., and the total
allotment for all the three Plans in-
cluding this Third Plan is hardly
Rs. 300 crores.
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As Housing Minister I am very keen
and it is my desire that with the sup-
port of thig House, more funds should
be placed at my disposal. But placed as
we are, we have got various other
things, defence requirements are
there and other priority schemes are
there. The allocation of funds accord-
ing to me is very poor and meagre.
I took over this Ministry about
two years ago and I am grateful to
Mr. Banerjee for giving me compli-
ments, for my drive and zest but I
must confess, they have been damp-
ed. It is very nice of him to have said
all that. But then came the emer-
gency. The result wag that even the
priority that was given to housing
came down as the lowest in the list
and the State Governments were
allowed to divert funds meant for
Housing under their Schemes, to var-
ious other priority projects and the
result has been that even the little
that I wanted to achieve could not
be achieved.

I have taken up this matter with
the new Vice-Chairman of the Plan-
ning Commission, Mr. Asoka Mehta. I
have written to him. I have told him
about it. We may not have achieved
much till now, but in the fourth plan,
we should see that whatever funds
are allocated for Housing, under the
fourth plan, there should be a direc-
tive that those funds are not divert-
ed to any other schemes. I have taken
it up with the State Governments.
They have assured me that during the
remaining two years of the Third Plan
they will try to do their level best in
this regard. I have always been an
optimist. But my feeling is that if
the State Governments do not realise
the importance that they should give to
Housing under our socialistic pattern
of society that this is going to be the
third pillar of socialism, then, some-
thing more than this shall have to be
done. We talk of roti, kapra and

makaan. I do not want to talk about’

roti and kapra. But as far as makaan
is concerned, as the Housing Minis-
ter, if I am honestly asked to express
my opinion, I would say that I am

not happy with the results that have:
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been achieved, and unless I have
the strong backing of the House, I am
even doubtful whether I shall be able
to achieve any substantial result.

Dr. L. M. Singhvi: Has any com-
prehensive scheme been ever formu-
lated? What is the total requirement
for the housing scheme which the hon.
Minister wishes to undertake?
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Shri Mehr Chand Khanna: It runs
into thousands of crores of rupees.

Dr. L. M. Singhvi: After all, the
hon. Minister may tell us the figure.

Shri Mehr Chand Khanna: It may
be Rs. 7000 crores or Rs. 8000 crores
or Rs. 10,000 crores? It is a simple
question 'of arithmetic.

Dr, L. M. Singhvi: Is it?
explanation?

Shri Mehr Chand Khanna: If we
take the figure as 5 lakhs houses in the
rural areas, and if we put the cost of
mprovement at Rs. 1000, it comes to
Rs. 5000 crores. It is a question of
simple arithmetic; it depends wupon
where you put the figure at, whether
it is Rs. 1000 for improvement or
Rs. 1500 or Rs. 2000.

‘Without

Anyhow, I think that there is a
certain amount of confusion and mis-
apprehension with regard to this Bill.
It has been asked why this Bill is not
being extended to the rest of India.
I would submit that slum clearance
ig a State subject, and every State has
a Bill of its own. I have brought for-
ward this Bill only for the Union Ter-
ritory of Delhi.

During the last few years we have
been making honest efforts to devise
ways and means, firstly to stop the
growth of slums in Delhi and second-
ly to remove the slums that are
already there. As a friend of mine
quoted yesterday, the population of
Delhi, according to the census of 1941
was only about 9 lakhs or even less
than 9 lakhs. In 1951, that is, after
ten years, it rose to nearly 18 lakhs.
In 1961, that is, during a span of 20
years, it rose to 27 lakhs, which is
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thrice what it was in 1941, The in-
flow of population into Delhi, whether
it be from Rajasthan or from any
-other part of the country, is at the rate
of 1} lakhs or 2 lakhs of persons per
year. So, the population of this capital
is growing and growing very fast. In-
dustrialisation is also taking place,
‘whether it be at Okhla or at Faridabad
-or Ghaziabad.

So, with the growth of population,
with heavy industrialisation and in-

creasing opportunities for employ-
ment, whether through industry or
through construction programmes,

there is a regular and persistent flow
«of population from the neighbouring
areas into Delhi, and it is but natural,
and it is evident; if people are hun-
gry and they want food and employ-
ment, they naturally have :to go to
those places where those things are
available, and Delhi is one place
where those things are available.

If the different aspects of the Bill
-are properly studied, as is indicated in
the Statement of Objects and Reasons
appended to the Amendment Bill, it
will be clear that there are three im-
portant aspects before us. The first is:

“Unauthorised building activity
in slum areas will be prohibited.”

“This is referred to in clause 5. Then,
‘the second is:

“The competent authority will
have the power to redevelop a clea-
rance area before this work is com-
menced by the owner, if it is neces-
sary in the public interest to do
50.”. "

“This is referred to in clause 7. People
were apprehensive of one thing, name-
1y that things might not be done pro-
perly. The authority or power that
‘Government have sought to take |is
-clearly indicated in clause 7. The
‘third main feature of the Bill is that:

“It will be obligatory on the
owners of slums, who take up im-
provement or re-development work
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of their property, to restore posses-
sion of the premises to the previous
tenants in the improved or re-erect-
ed building at a concessional rent;”.

Thig is provided for in clause 12

Another important feature is:

“Proceedings for the eviction of
tenants in the slum areas will not
be taken without the prior permis-
sion of the competent authority.”.

Clause 10 deals with this.

So, in regard to all those aspects
which we found were not of a con-
ducive nature or of a deterrent nature,
an attempt has been made to bring
them into the new amending Bill in
a proper form so that we can go ahead
with our slum clearance or improve-
ment programme,

In Delhi, up till now, under the
slum clearance scheme, we have sanc-
tioned about 40 or 45 projects cover-
ing about 25,000 houses, at a
cost of nearly Rs. 6 crores. One of
the hon. Members, who was a Mem-
ber of the Joint Committee went
round the different areas, and I am
glad that he appreciated the good
work that was being done by the
Delhi Development Authority and the
Delhi Municipal Corporation. All the
construction programmes undertaken
in Delhi are being undertaken by
these two authorities and not directly
by the Government themselves.

Another aspect which is perturbing
the Members, and very rightly so, is
the question of the jhuggi and jhom-
priwallahs. Frequent references have
been made to them. I think that it is
legitimate and proper that references
should be made to them. The condi-
tion in which these jhuggi—and jhom- .
priwallahg are living is a slur on any
human society. I once said, and I
repeat it in this House that till I took
over charge of this Ministry, I looked
at the world only from the eyes of
displaced persons or refugees, and
that was my work, because about a
crore of displaced persons were my
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charge. I had seen the Ashoka Hotel
only from outside, but I had never
lookeq at those jhuggi and jhompri-
wallahs who were living next door to
it. Similarly, it has been rightly
stated by Shri S. M. Banerjee that big
edifices and beautiful houses are built
in Delhi. But what about the poor
servants or the poor labourers or the
poor workers who have to work in
these localities? If we have not been
able to provide them with proper
accommodation, then they have no
recourse but to squatting.

While, on the one hand, I concede
that adequate arrangements should
be made to provide alternative accom-
modation as near to their places of
work as possible to the 60,000 squat-
ters in Delhi, on the other hand, I do
not agree with the suggestion that we
should have no final or crucial date.
After all, Delhi has its limitations.
Delhj hag its' own areas, The bound-
aries, geographical and otherwise, of
the State have been clearly defined, If
we are to allow alternative accom-
modation to every squatter who comes
and squats even today or tomorrow,
then my honest feeling as a Minister
and even as an administrator is this
that we shall not be able even to solve
the problem of these 60,000 families.
They are living certainly in sub-
human conditions.

I admit and concede that everyone
who squatted in Delhi on Government
land before June-July, 1960, when 8
census was taken, should be provided
with alternative accommodation be-
fore he is removed. This is a policy
declaration. I even go further and
say that if anyone of them has been
left out inadvertently, it is my duty
to see that hig bona fides are properly
looked into, any evidence that he
wishes to produce is looked into and
his case does not go by default simply
because he did not happen to be there
on the day when the census was taken.
I am prepared to go to that extent,
but I refuse to go beyond that. It is
not that I have no gympathy with the
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newcomers, but I feel that unless this
problem is frozen, we shall never
be able to tackle it. And with a view
to tackle this problem, we have made
a provision of nearly Rs, 10 crores.
We are going ahead with the scheme.
I may give you the figures. In the
last two or three years, we have
developed plots, sanctioned plots of
80 square yards to the extent of 5,508.
Of these, 4,720 have been completed
and allotted, And 15,430 plots of 23
square yards have been sanctioned, of
which 8,619 have been completed. In
this good task that we have under-
taken, it is my honest wish and de-
sire that, if I continue in office, we
should complete this work. The idea
is not what is being said by some of
our friends. Some of them even came
and squatted outside my house a few
days ago, holding demonstrations and
meetings. The policy of the Gov-
ernment is that every equatter who
is enumerated in the census, or who
can prove his case that he was in-
advertently left out, will be given a
plot of 80 square yards. We are giving
23 square yards to start with, because
we want to tackle the problem, to
come to grips with the problem. To-
day, no jhuggi-jhompriwala has got
more than 12 to 15 square yards. I
am prepared to go with my hon.
friend who epoke last and spcke very
vehemently to any = jhuggi-jhompri
colony. You will find no jhuggi-jhom-
pri more than 10°x15’. We have given
them these 25 square yards today, so
that we remove them from those un-
fortunate surroundings, unsocial sur-
roundings, as Shri Banerjee stated,
and take them to an area which we
are trying to develop.

ot gww = woEw - feh aw
2 7Y ¥ Wy =T g gfat Ay
T

Y AgT 7 ;W F g & &=
¥ aaeTs, TTAE WG WA AT A
o ¥ gwan AE 1§ I gen area
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Now I will dea}l with only one or .
two suggestions, A suggestion has
been made that it should be obliga~
tory on an industrialist who sets up
a factory that he must provide ade-
quate industrial housing. A second
suggestion has been made that even
an industrial cess should be imposed.
The suggestion has not been made for

the first time. The suggestions were

made some time &g0, ang I took up
this matter very earnestly with the
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Ministries concerned. The response Clearance) Act, 1956, as reported

has not been very encouraging, but I
assure the House that I shall take up
“both these matters once again, because
.my Pfeeling is that if we are to avoid
creation of new slums, it is highly
imperative that all the industrialists
who set up industries must provide
.adequate housing for the industrial
workers,

Shri Sham La] Saraf (Nominated—
.Jammu and Kashmir): Under the law
they are supposed to do it now. With
regard to medium and large scale in-
dustries, they are supposed to have
colonies,

Shri Mehr Chand Khanna: But the
advice that I have received is quite
the opposite. You are a former Indus-
tries Minister from Jammu and Kash-
mir, I know it, but that is not the
information that has been given to
me. I may be entirely wrong.

Another question is about prefab-
ricated housing. The Hindustan Hous-
ing Factory is doing remarkable work,
and I am taking up the matter, One
-of our delegations has been abroad to
certain countries, and we are thinking
-of sending another to Russia and some
other countries too. If I am to take
the cue from the Housing Minister of
Madras, I think it is high time that I
myseld went to Russia and had a look
at those houses, 1 think you will not
grudge it.

Shri Hari Vishnu Kamath (Hos-

hangabad): Not the old, but the new
-prefabrication,

Shri Mehr Chanqg Khanna: These
are some of the pointg that have been
‘made.

I am grateful once again to the
‘House that they have given support to
this amending Bill.

Mr, Deputy-Speaker: The question
1s:

“That the Bill to amend the
Slum Areas - (Improvemens and

by the Joint Committee, be taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: Clauses 2 to
9. There are no amendments.

The question is:

“That Clauses 2 to 9 stand part
of the Bill”

The motion was adopted.

Clauses 2 to 9 were added to the Bill.

Clause 10—(Substitution of new sec-

tion for section 19)

Amendment made:

Page 5, line 16,—

for “1963” substitute “1964” (3)

(Shri Mehr Chand Khanna)

Mr, Deputy-Speaker: The question

is:

“That Clause 10, as amended,
stand part of the Bill.”

The motior was adopted.
Clause 10, as amended, was added to
the Bill.

Mr. Deputy-Speaker: The question

is: i

P 1

“That Clauwses 11 to 17 stand
part of the BilL”

The motion was adopted.

Clauses 11 to 17 were added to the
Bill.

Clause 18—(Amendment of section
36)

Amendment made:
Page 9,—
for lines 26 to 31, substitute—

*“(2) The Central Govern-
ment may, by notification in the
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Official Gazette, direct that any
power exercisable by the Ad-
ministrator under sub-section
(7y of section 10, section 15,
section 20 andq section 30 may,
subject to such conditions, if
any, as may be specified in the
notification, be exercised also
by the Chief Secretary or by
such other officer as may be
mentioned therein.”,’ (4)

{Shri Mehr Chand Khanna)

Mr. Deputy-Speaker: The question
i
‘“That Clause 18, as amended,
stand part of the Bill.”
The motion was adopted.

‘Clause 18, as amended, was added to

the Bill.

Mr. Deputy-Speaker:
is:

The question

“That Clauses 19 and 20 stand
part of the Bill.”

The motion. was adopted.

Clauses 19 and 20 were added to the
Bill. .

Clauge 1—(Short Title and Com-
‘mencement)
Amendment made:

Page 1, line 4,—

for “1963” substitute “1964"

(Shri Mehr Chand Khanna)
Mr. Deputy-Speaker:
13;

“Clause 1, as amended, stand

part of the BillL”
The motion was adopted.

Clause 1, as amended, was added to
the Bill.

The question

TS AR S T
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Enacting Formula
Amendment made:
Page 1, line 1,—

for ‘“Fourteenth” substitute “Fif-
teenth” (1)

(Shri Mehr Chand Khanna)
Mr. Deputy-Speaker: The question
is:
“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

Mr. Deputy-Speaker: The question
is: :

“That the Title stand part of the
Bi]_L"

The motion was adopted,
.The Title was added to the Bill.

14 hrs.
Shri Mehr Chand Khamua: Sir, I
move:

“That the Bill, g9 amended, be
passed.”

Mr. Deputy-Speaker:

moved:

Motion

“That the Bill, as emended, be
passed.”

I will give Dr. Singhvi five minutes.

Dr. L: M. Singhvi: That is actually
diluting the importance of the third
reading, almost wiping it out from the
procedure.

In extending our full-throated sup-
port to this amending Bill we have
only pledged ourselves a new to the
task of clearing slums in this country.
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In doing so we have certainly not ap-
proved of the complacency with
which the Government had proceeded
in the matter so far. It is a welcome
Piece of legislation and this House
would certainly like to ensure that no
obstacles and impediments exist in the
way of slum clearance. But I am
sorry to say that sp far tuere is no
adequate, earnest, collosal and mam-
moth effort on a nation-wide scale to
clear the slums in this country. I would
invite the attention of the House to a
widely reported visit of our Ilate
Prime Minister to the shackle town-
ship in Dairy Kishenchand where a
disastrous fire destroyed a few lives
and much property. So great was his
abhorrence and so deep was his dis-
tress that he immediately said: If this
goes on it appears that you will never
solve the problem of slums; you will
take ages.” He said he had no patience
with the kind of procedural delays
which killed all good decisions under
which the Government often finds
shelter. It would be a fitting tribute
to the memory of the late Prime
Minister and his deep concern and
passionate plea for the amelioration of
the conditions of the poor in our
country if we could see to it that
the abolition of the slums is done
quickly and we had a comprehen-
sive plan for the clearance of slums
and we also set up a separate dynamic
and powerful authority with ample
resources for the purpose of clearing
the slums in this country. It appears
that for some time it was the plea of
the Government that the slum-dwel-
lers would not move away from their
hovels as if they had a deep-seated
attachment to squalor and filth. T am
sure that Government realises that
unless they can give alternative housing
which is adequate, which is mear
enough to their place of work or in
the alternative they provide them with
suitable and cheap means of transport,
it i®¢ not possible for the poor people
to move to houses that may be built

for them. I hope the Government

would do something immediately for
elearing the Capital of the growing
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slums. The hon. Minister circulated
a note which is very promising and it
paints a rosy picture of what is to
come. I wish him god-speed in the
realisation of these plans and we hope
they come to fruition. But it seems
the present allocation of funds is.
hardly enough to implement the plans,
The Housing Minister should come to-
this House with a comprehensive plan
about resources needed for solving:.
this problem and ask the House with
courage and conviction to give him the
Tesources he needs. Mere paper plans.
would not solve the problem, The
inefficiency of the State Governments
or civic bodies should not pe allowed
to be an excuse for the slow-moving
machinery. It i8 in this particular
context that I suggest a strong and
efficient administrative wing which
would arrest the march of slums and
tackle the problem of slum clearance
on a war footing.

Shri Mehr Chand Khanna: Mr..
Deputy-Speaker, I will take a few
seconds only. In view of what has
been stated, I propose to do two things:
after the Bill had been enacted into-
an Act by both Houses of Parliamens.
I shall send a copy of this Act to all
the State Governments as a model to
see if they could adopt what we are
doing in Delhi. Secondly, I propose to-
eall a meeting of the Housing Ministers
and also some mayors of leading
municipalities to impress upon them
the necessity of having a scheme
which would deal with the work of
removal of slums on an urgent war:
footing as had been suggested now.

Mr. Deputy-Speaker: The questiom:
is:

“That the bill, as amended, be
passed.”

The motion was adopted.





